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O-*-AJIO,~708 OF 2003 

,. ~DER DATED 13-08-2)004,0~ 

Applicant Sri Susil Yiimar Paltasingh, by 

filing this Original Application under Section 

19 of the Administrative Tribunals Act,, 1985 

seeks relief against the Bharat Sanchar Nigarn Ltd, 

(a Governnent of India IDn terp, rises); which is beyond 

the 	jurisdiction /scope of this Tribunal to grant 

in view of the decision of the Full Bench of the 
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in the case of B,N,Sharma etc.etc, Vsj Union of India 
A)"I 

and others reported In 2004(2) ATJ 11 holding that 

the CAT has no jurisdiction to entertain the 

applications pertaining to service matter filed by 

the employees of the BML. 

In the said premises,, this OriginalApplication 

is disposed offfor not being maintainable before 

this Tribunal.No costso 
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